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NOTIFICATIONS
UNDER
THE HIMACHAL PRADESH MOTOR SPIRIT (TAXATION OF
SALES) ACT, 1968

APPOINTMENTS AND DELEGATIONS
EXCISE AND TAXATION DEPARTMENT
NOTIFICATIONS o
Simla-$, the Z1st July 1976
No. 1-64/71-E&T-19532.—In exercise of the powers under section 20
of the Himachal Pradesh Motor Spirit {Taxation of Sales} Act, 1968, I, K. N,
Kashyap, Excise and Taxation Commissioner, Mimachal Pradesh appoint
the Assistant Excise and Taxation Officers, Olfice of the Excise and Tasation

Commissioncr, Himachal Pradesh to discharge threughout the State the duties
of a Petrol Taxation QOfficer, under the said Act and Rules framed thereunder.

(RH.P. &1, 31-7-1976, P. 1081.)

Stmnla-4, the A1t Fuly, 1975

No. 1-64/7TEE&T-19516.—In excrcise of the powers und-r section 20 of the
"Himachal Pradesh Motor Spirit (Taxation of Sales) Act, 1965, T, K. N, Kashyap,
Excise and Taxation Commissioner, Himachal Fradesh appoint the Excise
and Taxation Officer and Assistant Excise and Taxation Officers to discharge
the dutiés of a Petrol Taxation Officer under the said Act and Rules framed
therennder in the district to which they are posted:

Provided that the Assistant Excise and Taxation: Officer posted as Additional

Assessing Authority in districts, shall function vnder the control of the Excise
and Taxation Officers, concerned.

(RH.P. 0. 31-7-1976, P. 1081,

THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION
(AMENDMENT) ACT, 1977
ARRANGEMENT QF SECYIONS
Seclions ;
1. Short title and commencement.
2. Amendmet of the Schedule.

THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION
(AMENDMENT) ACT, 1977

{(AcT No. 6 or 1978)"

(Received the assent of the Governor, Himachal Pradesh on the 13th
£February, 1878 and was published in R_H.P. Extra., dated the 18th February,
1078, P, 144).

v. For Statcment of Objects and Reasons, sce R. H.P. Extra dated :1-1978, P. 8.

-----------------
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An Act to amend tie Iimachal Pradesh Metor Vehicles  Taxation Act, 1972 (det
No. 40f 1975)

Be it cnactel by the Himachal Pradesh Legislative Assembly in  the
Twenty-eighth Year of the Republic of India as follows:-—

1. Short ti:lr and enmmencement.—(1) This Act may be called
ke Himachal Fra-lesh Motor Vehivles Taxation {Amcndment) Act, 1977,

{27 It shall come into force at once.

2. "Amendment of the Schedule—In item No. 4 of the Schedule
© Himachal Praiesh Motor Vehicles Taxation Act, 1972 {4 of 1973} the

; ioIlowmg sth-items ‘iif) and (v) shall be inserted, namely:— e - : E

“(m) Mot vehicles o her than meotar cabs Rs. 100/- per seat sub_]cct
and stage carriages, having scating  to maximum of Rs. 4,000.
sapacity of more than six persons.

(iv) Mowr vehicles cwered under parti- Rs, 100/= per scat subject
cular stage carriage permits plying for  to maxiinwm of Rs. 4,000.
hire as.d roward or otherwisce,”

THE HIMACHAL PRADESH MOTOR VEHICLES TAXATIDN
(AMENDMENT; ACT, 1979

ARRANGEMENT OF SECTIONS

Sections :
1. Short :itle and conunencement.

2 A‘n{n‘:nthr,-t':nt Df Schrdule.

THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION
(AMENDMENT) ACT, 1979

' _ (Aet No. 14 or 1979)*
(Received the assent of the Governor, Himachal 1Pradesh on 16th June,
1979 and was published in R.H.P. Extra., de. 19th June, 1979, . 1936).

An Adet further v amend the Himachal Fradesh Motor Vehicles Taxation Act, 1972
(Act No. 4 of 1973).

1. For Statement of Objecls aud Rcasons, Ay R He. Extra dated 21-4-19?9 P. 1540,
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2. "Amendment of the Schedule—In item No. 4 of the Schedule
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ARRANGEMENT OF SECTIONS
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Be it cnacted by the Legislative Assembly of Himachal Pradesh in the
Thirtieth Year of the Republic of India as follows:—

1. Short title and commencement.——(1) This Azt may be called
the Himachal Pradesh Motor Vehicles Taxation (Amendme it} Act, 1979,

(2) It shall comc into foree with efTect from the first dav of April 1979,° :

2, Amendment of Schedule.—In the Schedul: to the T-Ilmachal
Pradesh Motor Vehicles Tﬂ\atmn Act, 1972 (4 of 1973) :— ‘

{a) for the existing sub- item (£) ol item 4 the followiny; sub- item {H sha.ll
be substituzed, namely:— .

“(:) Motor cabs with contract carriage  Rs. loc}- per. seat 3 and
‘ permits plying for “ive and’ uced i
for the transport of passengers
excluding the driver.

(b)‘ for the existing sub-item (i} of itein B the following sub-item (i} shall’

be substituted, namely:—-

“(i) Stage carriage plying for hire and Rs. 20(/- per seat, subject

used for the transport of passengers to  a makimum  of
excludnig the diiver and conducior, Rs. 10,300,

NOTI¥ ICATIO\I‘)

UNDE.R.

THE HIMACHAL PRADESH MOTOR VEHICLE3S TAXATION
ACT, 1972

Exemptions- form payment of tax
’ [ B 1 ; ‘

TRANSFPORT DEPARTMENT
Simla-2, the 26th December, 1977

No. 14-40/70 TPT.—In cxcreise of the powers corferred by section
14(3) of the Himachal Pradesh Motor Vehicles, Taxation Act, 1972 (Act

No. 4 of 1973) and all other powers enabling hira in this belalf, the Gavernor, .

Himachal Pradesh, is pleased to exempt the Mortor Vehicles of the Animal
Husbandry Dcpartmcnt under the Milk Supply Scheme from the payment
of Motor Vehicles Tax.

(R.H.P. Extra dated 28-12-1977, P, 1183,) . : -
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'prmcapal Act—

(a) after clause (a), the following clauss {ea) shall bz inserted; namc]y —

“{au) prescribing the foim and the manner in which a certificate
is to be furnished by the dealer under sub-seetion (3) of section
3 shall be furnished;” ; and

- (#) the clauses (g) and () shall be re-numbered as clauses () and (n)
and before clanses (m) and (n) so re-numbered, the following
clavses (g). (), (), (J). (k) and (/) shall be inserted, namely;—

“'(g) prescribing the manner in whlch sccurity shall be fum shed
under section 5

(/1) prescribing the manner and intervals apd thc authomy to which
such returns arc to b furnished under sub-sections (1) and (2)
of section 5-A, together with the manner of payment of tax
under sub-sections (3) and (4) of that scction;

(i) prescribing the manner of service of notice, the manner of pay-
ment of tax, penalty or interest under sub-sectmns (2) and (7)
of section 3-B ; . Cal

(j) prescribing the authonty and the manrer for thc rcfund of tax
undsar section 5-D

-- (k) prescribing rc.gmtera fcu mamtammg the day-to—day accounts
* of the business of a dealer and the manner of-authentication
of account books under clause (c) of sub-sectoin (1) of scction

9-A;

(D) ‘prescribing the “manner of - setting up "check. posts” or erecting
v barriers and preventing évasion of tax and the documents to
be carried and produced under-sub-section (2) of section 9-B;”,

AUTHORITATIVE ENGLISH TEXT -~ ' '~

THE H[MACHAL PRADESH MOTOR VEHICLES TAXATION
) (AMENDMENT) ACT, 1992

(Act No. 18 of 1992}1
ARRANGEMENT OF SECTIONS
- Sections ' ‘ ’ ‘

- Short title and commencement.
Amendment. of section 2.
Amendment of section 3.
Amendment of section 4.

.. Amendment of section 10, -
Substitution, of Schedule.
Repeal and Savings. - = ..

L N R

. (Received: the assent of the Governor, Himachal Pradesh, on the 14th
. August, 1992 and.was published in Hindi and English in R.- H P. Extra,
dated the 17th August, 1992 at pages 2793 to 2798 and 2799 to 2804).

. 1. Passed in Hindi by the Himachal pradesh Vidhan Sabha, ForStatement of OchCfS
and Reasons sze R, H. P! Extra., dated 15-7-1992, pages 2387 and 1395;
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An Act jun‘!'wr to amend the Himachal Pradesh Motor V ehrc'z'es Taxation Act,
1972 (Act No. 4 0f 1973, . s

BQu cuacied by the Legislative Assembly . of Himachal Pradesh in the
Forty-tlurd Year of the Republic of India as follows:— -

1. Short title and commencement.—(1) This Act may be called the
Himachal Pradesh Motor Vehicles Taxatlon (A mcndment) Act, 1992,

(2) It shall be deemed to have been come into forcc an the 29th day
of Aprll 1992. ,

2 Amendmcm of section 2-~ln SCPth]’l 2 of the Himachal Pradesh
Motor Veheiles Taxation Act, 1972 (4 of 1973) (hercinafter referred to as
the - pringipal Act) after clausc (d), thc fcllowmg clause shall be added,
namely:—. e

“(dd) “Schcdulc" means a Schcdulc appnnded to this Act;”
C 3 'Amendment of section 3.—In section 3. of the principal 'Act —
(a) for sub- sectlon (0),.the followmg sub-sccucn shall be Sllbslltl'lth
name]y — .
“(1} Subject to the other prowsmns of this Act on and from the
commencement of the Himachal Pradesh Motor ¥Yehicles Taxa-

tion (Amendment) Act, 1992, there shall be levied and collected

on—
{@) all motor vehicles described in column (2) of Schedule-I and
used or kept for use in Himachal Pradesh, a tax at the rate
specified in the corcesponding catcy in column (3} of Schedule-T;

‘used or kept for use in’Himachal Pradésh','—

(:) on their first registration in Himachal Pradesh, a one time tax
at the amount specified in tlie corresponding entry in column
3) of Schedule-1 ; .

(i) the same having been earlicr registered in Himachal Pradesh
or in any other State, then, haviag regard to the date of their
first registration in Himachal Pradesh or, as the case may be,
in that other State, a one time tax ‘at the amount. specified
in the réspective colunms 3 to {12) of S’chedulc-ll 7. and

(6) in sub-section (2), in the existing proviso, for the sign ;. accurring
at'the end, §the sign ** shall be substituted and thereafter the
following :proviso. “shall , be . added, :pamely:— - PR

" “provided further that such miodified vates shall not be- charged in
respect of motor vehicles-$pécified in - Schedulé-1T on “which one
) tlmc tax has been: levied" and collected "o "’_
4. Amendmem of section 4.-—In section 4 of thc pnnclpal Acl for sub-
section (2) the following sub-; Section shall be- substituted, namely:—
(- “(2) The tax to'whicha registered ¢ owner or pétson having possession
" ar contro! of a motor vehicle ‘apps ars by such declaration to

;. ., be liable nnder scct:on 3¢ shall bs paid by him—
(c) where such vehicle is descnbed in column (2) of Schedule-1,—

(:) for a yéar at the rate spcclﬁcd in 1he ccrreSpondmg entry in.

rae s cojumi (3) “theréof (hcremaftcr referred o as. lh'c annual
e - rate), or .. . : :

(b) all motor vehicles described in column (2) of Schcdulc 1I and'
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(i) for one or more quarters, at one-fourth of the annual rate for
cach quarter; or

(iii} for any period less than a quarter cxpiring on the last day
of the quarier, 2t one-twelfth of the annual rate for each
cornplete month or part thereof ‘included-in such periad :

Provided that if the registered owner or person having possession

or control of such vehicle wants to pay the tax in advance for.

thore than a year, he shall be at liberty to dé so; or

(b) where such vehicle is described in column (2) of Schedule-l,
a oae time tax at the amount specified in the reSpectwe columns
(3) to (12) of Schedule-H:™

5. Amendment of section 10.—In section 10 of‘ the principal -Ack, after

sub-section (2), the followmg sub-section (3) shall be added, namely:— =~

*(3) 1 Notw;thsland:ng anything .contained . in. sub sccuons {1). and (2)

.. of this section, no person shall be eatitled to a refund under this
section where payment of tax has becn made in accordance with
clause (b) of sub-secuon (2) of section 4. *

-6, Substitution of .S'chedu!e ~—Fot Sohedule of -the prmmpal Act the
foltowing Schedules shall “be substitutcd, famely:-—

SCHEBUL-E-I
See Sectlon (3)

Sl - Description of .motor ,.vchi,qles.‘ A Amlual rates of
No. S tax for each
: o e , "motor vehicle

T." 'Vehi¢les used solely in the .course of trade amd
. industry for the transport of goods, including
" . those covered by privatg carriers permits inclu- -’
dmgmcyc]es eigliing ‘mor¢ ‘than 400 ‘kilo-
arams pnladen: wcmht and tempos—-

(@) clectncally propelled but-not exceeding - 1250 . 7"
.- kilograms in upladen weight | . Rs. 200
® vehncles other than such elqcmcallv 0 lled e
vehicles as aforesaid ot exceeding .605“:

grams in unladen weight . Rs. 276.00
A{c) wehigles .exceeding 600 kilograms but not ex- :
ceeding onc _donue in unladen weight .. Rs. 44400
. (¢) yehicles cxce\.dmg ane topme. but_not exce-
' eding 2 tonnes jn unladen ‘weight .. 'R& 684.00
(e) vehicles cxceeclmg two -tonnes. but ‘not’ exce-
eding 3 tonnes Tn urladen wclght ' .+ Rs. 93600
(f) vehicles exceeding -3 ‘tonnes ‘but” not exceeding
4 tonnesin unladcn weight .. Rs. 1368.00

(g) -velicles cxcet.dmg 4 tonnes in un!aden \w:- .
' lght ..~ Rs. 2600.00
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1 2

(h) vehicles if used for drawing a trailer in addition

- for -each trailer; provided that iwo or more

motor vehicles shall not be chargeable uiider this
clause with respect to the same trailer

Stage carriage plying for hire or reward used for
the transport of passengers excluding the
driver and conductor

1.

1. -Contract carriage plying for hire or reward and
used for the transport” of passengers exclud--
ing the driver and conductor or guide

IV. Educational institution is; piivate:service ve-

hicle, omni bus and other buses naticoveréd:

under Si. Neo. II and TII above exluding driver
and conductor ' -

- subject
- MAXMmUm
Rs. 8000.00,

Rs. 300.00 per
scat poy annum
subject 10 mad-

mum of Rs.
23000.00.
Rs.  200.00 per

seal per annum
subject to maxi-
mum . of  Rs,
8000.00: -

Rs. 200.00 ' per
seat per-annunt
" to

of
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grams

{5) excceds one thousand kilograms but
does not exceed one thousand
and five hundred kilograms

() exceeds one thousand and five
hundred kilograms but does not
exceed two thousand kilograms

{d) excceds two thousand k:lograra ms .

SCHEDULE-
(See
Oune time lump-swin tax for each motor vehicle
SL Description of motor vchicles To be More More
No. regis- than than
tered for one year two
the first  but not  years but
time and  more  not more
vehicle than than 3
not more 2 years  years
than old - old
one year
old
2 3 4 5
’ Rs. Rs, Rs,
I. Motor cycles and tricycles (including ’
motor scooters and cycles with attach-
ment for propelling the same by mech-
anicial power; not exceeding 400 kilo-
graps in unladen weight.—
{1 Molor cycleﬂ not exceeding 90 kilo- ,
grams in unladen weight 480.00 432.00 384.00
() Motor cycles excceding 90 k\lo-
grams in unladen weight . 960.00 864.00 768.00
(c) Motor cycles used for drawing a
trailer or side car in addition to the :
tax payable therefor .. 24000 2i6.00 192.00
(«]) tricycles (excluding tempos) 960.00 86400  768.00
1, Vehicles not exceeding 250 k;lograms
in unladen weight adopled and used
for ipvalids . —— - —
IIl. Motor vehicles other than those liable
to fax under the foregoing provisions
of this Schedule and Schedule-I, the
tegistered unladen weight of which—
{a) does not exceed onc thousand' kiio-
2000.00 1800.00 1600.00

2500.00 2250.00 2000.00

3500.00 3150.00 °"2800.00

The amount indicated in |
indicated

in

respective

thousand  kilograms or

Note—Number of years for the purpose of levying the tax on vehicles

registration,”

|
i
|
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n

Scetion 3) )
payable ont the basis of age of motor vehicles from the first registration

— e

Maore More More More  More  More More

than than than than than than than
three four five six years seven eight = nine
years yedrs  yoars  but not  vears years years
but not butrot but not more  but not but not old
more more more than more more
than than than - 7 ycars  than than
4 years 5 years & years old 8 years 9 years
old old old old old
6 7 8 9 0 11 12
Rs. Rs. Rs. Rs. Rs. Rs. Rs.

33600 288.00 240.00 19200 144.00 9600 48,00 |
672.00. 576.00 480.00 384.00 283.00 19200 96.00 '

16800 144.00 12600 9600 . 72.00 4S.00  24.00
67200 576.00 480.00 38400 28800 192.00  96.00

Nk — _ — _ —

. 1400.00 120000 '1000.00 800.00 600.00 400.00 200.00
[750.00 1500.00 1250.00 1000.00 750.00 300.00 250.00

. 2450.00 2100.00 i750.00 140000 1050.00 700.00 350.00
respetive columns (3) to (12) as against [1T (¢} above plus the amount
columns (3) to (12) as against I (g) above for every additionat one :
part thereof. :

S

covered this schedule, shall be computed from the date of initial
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7. Repal and saving, —(1) The Himachal Pradeshk Motor Vehicles Taxa-
tion (Amendment) Ordizance. 1992 is.hereby .repealed. '

{(2) Notwithstanding such repeal. anything done or any action taken
under the said Ordiannce shall be decmied o have been done or taken under
the corresponding provisions of this Act, as if this Act had come into force
on the 39th dav of April, 1992

NOTIFICATIONS -AND RULES
UNDER

THE HIMACHAL PRADESH MUNICIPAL ACT, 1968
EXEMPTION FROM THE PAYMENT OF HOUSE TAX

) [.Pub!f'.s‘frerﬂn Hindi in R.H.P. Extra, dmea!’ 19-12-1992, page 3647]

LOCAL SELF GOVERNMENT DEPARTMENT .
ORDER
Shimle, the 4th December, 1992

No.. LSG-C (9)9/84-L—In exercise of e powers vesied in him under
sab-section (1) of szction 71 of the Himachal Pradosh Municipal Act, 1968
(Att No 19 of 1968) the Governor, Himachal Pradesh, is pleased to exempt
ail religious institution like Temples, Mosques, Gurduwaras and Churclies
efc and its properties from the payment of house tax situated within the

* limits of Municipal Commijttees and Notified Area Committees throughout

the State of Himachal Pradesh provided that jncome from such religious
institutions and their properties are used cxclusively for the maintenance of
these institutions/propertics and other relisious purposes, with immediate
effect.

(R-H.P. Extra, dated 19-12-1992, p. 3648)
THE HIMACHAL PRADESH MUN}EIPAL ELECTION RULES, 1991
ARRANGEMENT OF RULES

PART-I
: PRELIMINARY
Rufes
1. Short title
2. Definitions.
ParT-11

(ROLL FOR CONSTITUENGIES)

Electoral Roll for every constituency.’

Preparation of roll. ’

Disqualification for registration in roll.

No person to be registered in  more than one, constituency.
Conditions of repistration.

Nt aw
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9. Omission of section 13,

10.  Amendment of section 14.

11. Amendment of section 17.

12, Substitution of Schedules-1 and 1l.

THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION
(AMENDMENT) ACT, 2001

(ACT NO. 21 OF 2001)!

(Received the assent of the Governor on the 17th October, 2001 and was
published in Hindi and English in R.H.P.Extra,, dated 13th October, 2001 at
pages 2925-2932}.

An Act further to amend the Himachal Pradesh Motor Vehicles Taxation
Act, 1972 (Act No. 4 of 1973).

BE it énacted by the Legislative Assembly of Hlmachal Pradesh in the
Fifty-second Year of the Republic of India, as follows:-

1. Short title.- This Act may be called the Himachal Pradesh Motor
Vehicles Taxation (Amendment) Act, 2001,

2. Amendment of section 2.- In section 2 of the Himachal Pradesh
Motor Vehicles Taxation Act, 1972 ( 4 of 1973) (bereinafter referred to as the
“principal Act”),-

(a) in clause (d), for the ﬁgure “1939", the ﬁgurc “1988" shall be
substitted; and

(b) after clausc (), the followmg new clauses shall be added, name]y -

“(j-a) ° motorcyclc/scootef means a two wheeled miotor vehicle,
inclusive of any detachsble side car having an extra wheel,
attachied to the motor vehicle;

(7-b) “personal vehicle” means a motor vehicle solely used by the
registered owner for his or her personal use and not comnected with
any commercial purpose; and :

(j-c) “Mini-bus” means any motor vehicle constructed or adapted to
carry not more than thirty passengers, excluding the driver and
. conductor for hire or rewar

3. Amendment of section 3.- In section 3 of the principal Act, for sub-
section {1}, the following sub-sections shall be substituted, namely:-

k. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R H.P. Exira., dated 21.8.2001, P. 1985 & 1995.
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“(1) Subject to the other provisions of this Act, on and from the
commencement of the Himachal Pradesh Motor Vehicles Taxation
{Amendment) Act, 2001, there shall be levied and collected on all
motor vehicles deseribed in column (2) of Schedule-I and used or
kept for use in Himachal Pradesh, a tax at the rate as may be
specified by the State Government, by notification, but not
exceeding the rates specified in column (3) of Schedule-I to this
Act.

(2) Notwithstanding anything contained in sub-section (1), on and
from the commencement of the Himachal Pradesh Motor Vehicles
Taxation (Amendment) Act, 2001, a one time tax on
motorcycle/scooter shall be leviable, as may be notified by the
State Government, by notification, on the basis of the price of the
motorcycle/scooter, subject to the maximum of ten per cent of the
price of the motorcycle/scooter.

(3) Notwithstanding anything contained in sub-sections (1) and (2), on
and from the commencement of the Himachal Pradesh Motor
Vehicles Taxation (Amendment) Act, 2001, a one time tax shall be
leviable on personal motor vehicles, as may be notified by the State
Govemment, by notification, on the basis. of the pricc of such
motor vehicle subject fo the maximum of ten percent of the price -
of the said motar vehicle.”.

4. Amendment of section 3-A.- In section 3-A of the principal Act, for
sub-section (2), the following shall be substituted, namely:-

“(2) The rates of special road tax, as may be specified under sub-
section (1), in respect of stage carriages shall be applicable to- and
charged on the entire distance covered as per tine table fixed by the
Regional Transport Authority and shall be payable monthly by such date
as may be notified by the State Government form time to time.”.

5. Amendment of section 3-C. - In section 3-C of the principal Act, in
sub-section {1),-

(a) in clauses (a) and (b) and in the first proviso, for the roman figures,
sign and word “I, Il and IIT”, the roman figures and word “I and II” shall be
substituted; and

(b) the existing second proviso shall be dclefcd.

6. Amendment of section 4 .- In section 4 of the principal Act, in sub-
section (2), the existing clause (b) shall be deleted.

7. Amendment of section 5.- In section 5 of the priricipal Act, in shb-
section (1),- m clausc (b) for the ﬁgure “1939", thc figure “1988" shall be
substituted.
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8. Amendment of section 10.- In section 10 of the pnncipal Act, after
sub-section (4}, the following shall be added, namely:-

“(5) Where an owner of a motorcycle/scooter/personal vehicle in
respect of which, one time tax has been paid under sub-sections (2} and
(3) of section 3 of this Act, ceases o be the resident of the State of
Himachal Pradesh and takes along with luim such motor cycle/scooter/
personal vehicle or if the ownership of the motorcycle/ scooter/personal
vehicle is transferred 1o a person having residence outside the State of
Himachal Pradesh, as the case may be, then partial refund of one time tax
so paid, shall be allowed as specified in Schedule-I1.”,

9. Omission of section 13.- The existing section 13 of the principal Act,
shall omitted.

10. Amendment of section 14.- In section 14 of the principal Act,-
(a) for sub-section (2), the following shali be substituted, namely:-

- “(2) When the registered owner or the person having possession or
control of a motor vehicle specified in Schedule-I has given previous
intimation in writing to the taxation anthority that the motor vehicle
would not be used in any public place for a particular period, being not
less than one month, and deposit the certificate of registration of such
motor vehicle and the route permit with the taxation authority and obtains
an acknowledgement thereof from that authority, he shall be exempted
from the payment of the tax for that period.”; and

(b) the existing sub-section (4) shall be deleted.
11. Amendment of section 17.- In section 17 of the principal Act,-

(a) in sub-section (3), in clause (b), for the words and 51gns “and may also
impose a penalty, which may extend”, the words “shall also impose a penalty
equal” shall be substituted;

' tb) in‘sub-section (4), for the words “not excecdjng five thousand rupees
but not less than one thousand mpees”, the words “as may be prcscnbod" shall be
substituted; and

{c) after sub-section (5), the following shall be added, namely:-

“(6) If the tax due under this Act is not paid by owner of the
vehicle within time prescribed in the rules, the taxation authority may,
after giving such owner an opportunity of being heard, direct that such
owner shall pay, in the manner preseribed by way of peralty a sum not

. exceeding the amount of tax due from him”.

12, Substitution of Schedules- and I1.- For the existing Schedules I and
Il appended to the principal Act, the following shall be substituted, namely:-
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“SCHEDULE-I
[See section 3(1)]
S{No. Description of vehicle Annual rate of tax
I. 2. 3
1. Goods Carriages:
(1) Light motor vehicles Rupees ten thousand.
(2) Medium goods vehicles Rupees fifieen thousand.
(3) Heavy goods vehicles Rupees twenty thousand.
2, Stage Carriages:
(1)  Ordinaryfexpress/semi deluxe/ Rui)ees thirty-five thousand.
dehmxe/air conditioned buses
(2) - Mini buses Rupees twenty five thousand.
3. Contract Carﬁlages; '
(1) Maxicabs. Rupees fiftven thousand
(2) Motor cabs h Rupees ten thousand,
(3) Auto Iickshawé Rupees ﬁrve thous_an.d,
(4)  Buses for contract carriages "Rupees thirty-five thousand.
SCHEDULE-II
‘ [See section 10 (5)] - " .
SI. No." Duration of use after the date - -Amount of refimd of tax on motor cycle
of registration’of motorcycle/  scooter/personal vehicle.
scooter/personal vehicle.
L. C 2 3.
1. Less than three years Sixty per-cent of the amount of tax
- already paid under sub-section (2) or
. (3)-of section 3. .
2. 'fhrce years ;31' more butless  Forty per(':é'nt of théllamomit of tax

than six years.

w

already paid under sub-section (2) or
(3) of section 3. .-
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9. Omission of section 13.

10. Amendment of section 4.

11.  Amendment of section 17.

12.  Substitution of Schedules-1 and 11

THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION
(AMENDMENT) ACT, 2001

(ACT NO. 21 OF 2001)*

(Received the assent of the Governor on the 17th Octobér, 2001 and was
published in Hindi and English in R.H.P.Extra., dated 18th October, 2001 at
pages 2925-2932).

An Act further to amend the Himachal Pradesh Motor Vehicles Taxation
Act, 1972 (Act No. 4 of 1973).

BE it enacted by the Legislative Assembly of Hmmchal Pradesh in the
Fifty-second Year of the Republic of india, as follows:-

1. Short title.- This Act may be cailed the Himachal Pradcsh Motor
Vehicles Taxation (Amendment) Act, 2001.

2. Amendment of section 2.- In section 2 of the Himachal Pradesh
Motar Vehicles Taxation Act, 1972 ( 4 of 1973) (bereinafier rcferrcd to as the
“principal Act”),-

(a) in clause (d), for the ﬁgure “1939", the ﬁgure “1988" shall be
substituted; and

(b) after clausc (1), the fol]owmg new clauses shall be added, namely:-

“(-a) “motorcycle!scootcl” means a two wheclcd motor vehicle,
inclusive of any detachable side car havmg an cxtra Wheel
attached to the motor vehicle; o

(]-b) “personal vehicle” means a motor vehicle solely usad by the
. registered owner for his or her pETSODBI use and not cormected with
any commercial purpose; and

(i-¢) “Minij-bus” means any motor vehicle constructed or adaptad to
carry not more than thirty passengers, excluding the driver and
‘conductor for hire or reward.”

3. Amendment of section 3.- In section 3 of the prin¢ipal Act, for sub-
section (1), the following sub-sections shall be substituted, namely:-

L Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R H.P. Exira, dated 21.8.2001, P. 1985 & 1995.
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“(1) Subject to the other provisions of this Act, on and from the
commencement of the Hirnachal Pradesh Motor Vehicles Taxation
(Amendment) Act, 2001, there shall be levied and collected on all
motor vehicles described in column (2) of Schedule-] and used or
kept for use in Himachal Pradesh, a tax at the rate as may be
specified by the State Government, by notification, but not
exceeding the rates specified in column (3) of Schedule-] to this
Act,

(2) Notwithstanding anything contained in- sub-section (1), on and
from the commencement of the Himachal Pradesh Motor Vehicles
Taxation (Amendment) Act, 2001, a one time tax on
motorcycle/scooter shall be leviable, as may be notified by the
State Government, by notification, on:the basis of the price of the
motorcycle/scooter, subject to the maximum of ten per cent of the
price of the motorcycle/scooter.

(3) Notwithstanding anything contained in sub-sections, (1} and (2), on
and from the commencement of the Himachal Pradesh Motor
Vehicles Taxation (Amendment) Act, 2001, a one time tax shall be
levigble on personal motor vehicles, as may bc fotified by the State
Govermment, by notification, on the basis of the price of such
motor vehicle subject to the maximum -of ten percent of the price
of the said motor vehicle.”

4. Amendment of section 3-A.- In section 3-A of thc prmclpal Act, for
sub-section (2), the following shall be substituted, namely:- . :

*(2) The rates of special road tax, as may be specified under sub-
section (I), in respect of stage carriages shall be applicable to and
charged on the entire distance covered as per time table fixed by the
Regional Transport Authority and shall be payable monthly by such date
as may be notified by the State Goir‘enuncnt form time to time.”.

5. Amendment of section 3-C. - In section 3-C of the principal Act, in
sub-section (1),~

.(a) in:clauses (a) and (b) and in the first proviso, for the roman figures,
sign and word “I, Il and III”, the roman figures and word “1 and III" shall be
substitited; and

(b) the existing second proviso shall be deleted.

6. Amendment of section 4 .- In section 4 of the principal Act, in sub-
section (2), the existing clause (b) shall be deleted.

7. Amendment of section 5.- In section 5 of the principal Act, in sub-
section (1), in clause (b) for the ﬁgure. “1939" the ﬁgurc “1988" shall be
substituted. y
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8. Amendment of section 10.- In scction 10 of the principal Act, after
sub-section (4), the following shall be added, namely.-

“(5) Where an owner of @ matarcycle/scaoter/personal vehicle in
respect of which, one time tax has been paid under sub-sections (2) and
(3) of section 3 of this Act, ceases to be the resident of the State of
Himachal Pradesh and takes along with him such motor cycle/scooter/
personal vehicle or if the ownership of the motorcycle/ scooter/personal
vehicle is transferred to a person having residence outside the State of
Himachal Pradesh, as the case may be, then partial refund of one time tax
so paid, shall be allowed as specified in Schedule-IT.”.

9. Omission of section 13.- The existing section 13 of the principal Act,
shall omitted.

10. Amendment of section 14.- In section 14 of the principal Act,-
(a) for sub-section (2), the following shall be substituted, namely:-

“(2) When the registered owner or the person having possession or
control of a motor vehicle specified in Schedule-I has given previous
intimation in writing to the iaxation authority that the motor vehicle
would.not be used in any public place for a particular period, being not
less than one month, and deposit the certificate of registration of such
motor vehicle and the route permit with the taxation authority and obtains
an acknowledgement thereof from that authority, he shall be exempted
from the payment of the tax for that period.”; and

 (b) the existing sub-section {4) shall be deleted.
11. Amendment of section 17.- In section 17 of the principal Act,-

(a) in sub-section (3), in clause (b), for the words and signs “and may also
impose a penalty, which may extend”, the words “shall also impose a penalty
equal” shall be substituted,

. (b) in sub-section {4), for the words “not exceeding five thousand rupees
but not less than ane thousand rapees”, the words “as may be preseribed” shall be
substituted; and '

{c) after sub-section (5), the following shall be added, namely:-

“(6) If the tax due under this Act is not paid by owner of the
vehicle within time prescribed i the rules, the taxation authority may,
after giving such owner an opportunity of being heard, direct that such
owner shall pay, in the manner prescribed by way of penalty a sum not

“exceeding the amount of tax due from him.”.

12. Substitution of Schedules-I and II.- For the existing Schedules I and
1T appended to the principal Act, the following shall be substituted, namely:-
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than six years.

“SCHEDULE-I
[See section 3(1)]

SINo. Description of vehicle Annual rate of tax

1, 2, 3.

1. Goods Carriages: .

(1) Light motor vehicles Rupees ten thousand.
(2) Medium goods vehicles Rupees fifteen thousand.
(3) Heavy goods vehicles Rupees twenty thousand.
2. Stage Carriages:
(1) Ordinary/express/semi deluxe/ Ru‘pees thirty-five thousand.
- deluxe/air conditioned buses
(2) Mini buses Rupees twenty five thonsand.
3. Contract Carriages: S '
{1) Maxicabs. Rupees ﬁﬂeen thousand
(2) Motor cabs Rupegs ten thousand.
(3) Auto rickshaws Rupees five thoﬁsand. :
(4) Buses for contract camiages " Rupees thirty-five thousand.
SCHEDULE-I1
[See sepﬂon 10 (5)]

SI. No. Duration of use after the date’  Amount of refund of tax on motor cycle
of registration of motorcycle/  scooter/personal vehicle,
scooter/personal vehicle.

1. 2. _ 3.

1. Less than threc years Sixty per cent -of the amount of fax
: already paid under sub-section (2) or

(3) of section 3.
2. Three years or more but less \ y For:ty" percent of the amomnt of tax

already paid under sub-sccnon (2) or
(3) of section 3.
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3. Six years or more but less , Twcﬁty percent of the amount of {ax

than nine years. already paid under sub-section (2) or
(3) of section-3.
4. Nine years or more Ten per cent of the amount of tax
alrcady paid under sub-section (2) or -
(3) of section 3.

THE HIMACHAL PRADESH MUNICIPAL (SECOND AMENDMENT)
ACT, 2000

ARRANGEMENT OF SECTIONS
Sections:
1. Short title and commencement.
2. Amendment of section 304-D.
3. Repeal of Ordinance No. 2 of 2000 and savings.

THE HIMACHAL PRADESH MUNICIPAL (SECOND AMENDMENT)
ACT, 2000

(13 OF 2001)'

(Received the assent of the Governor on 26th February, 2001 and was
published in Hindi and English in R H.P. Extra dated, 28th February 2001 p
5731-5732)

An Act further to amend the Himachal Pradesh Municipal Act, 1994 (13 of
1994).

BE it cnacted by the chlsIaIJve Assembly of Irhmachal Pradesh in the
Fifty-first Year of the Repubhc of India, as follows:-

1. Short title and commencement (1) This Act may be ca]led the
Himachal Pradesh Mumclpal {Second Amendment) Act, 2000.

(2) It shall and shall be deemed to have come into force on the 14th day
of December, 2000.

2. Amendment of section 304-D.- In section 304-D of the Himachal
Pradesh Municipal Act, 1994 (Act No. 13 of 1994), in sub-section (2), in clause
{b), in sub-clause (1), for the words "Chief Electoral Officer", the words "State
Election Commissioner" shall be substituted.



fafer v

RHe—2, 23 JddR, 2020

T TA0T03MRO—210(6)—15 / 2020—<Iol.—fBHIES U & (AU, WRA & Afqe+ &
IR 200 & I Uewd WARFTAl HT YANT dRd gY faAid 17—-10—2020 & AR fZoraa
UY AT BRI (FeeE) faerRd, 2020 (2020 H1 fA9Ud Wi 14) Br a§ 2020 b
JAFTH H=ie 8 & WU H WAUM & A0S 348 (3) B ST IH U UIeipd Ul Afzd

fRATI US9 $—ToT94 § YHIR¥ &R o |

M ET,

Jrga Rig anTa,
gerr Afaa (fafe) |

2020 BT AT T=ITHh 8

fRATrae Uer Aea™ SR (SeeE) SiffREH 2020

(AT ISYUTE HETed §IRT ARG 17 JfaJaR, 2020 HI I AJAl <)

fRHTae UQel AR SR fderid 1972 (1973 &7 ST A=did 4) &7 iR HRE
&1 & forg s |

YRA TTVRST & $heaRd a¥ ¥ fadmad g faus gar g1 A=falRad wg & I8
sfafafag sn—

1. ¥ aM—s9 IffTH @1 dfea W fReree uew AR SR (i)
arferf, 2020 |

2. ORI 2 & HAEF—RBAE YS9 Alexd™ SR S E, 1972 (1973 BT 4)
(1 s g9a uvarq g IREH’ FHET T B) @ URT 2 B WS (3-9) b @I W
frferRaa w@r S, Jrfq—

"(3-%) fHA AU IF @ G H AN B P W, Hhaed XT W AN R ¥ g
I B TFA—hae PHId T B 1 |

3. HRT 3 BT WIARA—(1) J1 A0 & aRT 3 B SU-aRT (2), (3) IR (4) & A
R fr=foRad w@r e, sreria—



") ¥ H SUAN fBY U I SYAN & oIy IW Y HER AIsfhd / hex|,
Ffemma =i, Uigde Afdd Aler dhewr a1 fafHion Swex aWl ), Aiea™
S, 1988 (1986 HI 59) ®I ORT 41 B IU—oRT (3) & IMfT INTLIHBROT

HRATT AAA VW AlCR ASfdhall /Iahexi, AfITd i, Wigde Afdd Alex daol a1
fafedtor SRR I B PHT B YR W, SHD! PFd d HH I HH BE e
IR frd W o gy ufawd @ Siewef, IM @ B9 @ ARG ¥ Usg ay¥ &l
Ay & oy VAT &R ¥ PR IGYEId, TR 3R I9Y WRBGR Hl Hax (hdT SITg,

ST TS AXABR gIRT, 3 aﬁﬂql g fafv e o oy |

(3) SU—uRT (1) 3R (2) ¥ sr<fde fHdl a9 & BT g A1 F=foiRad R aR IR,
TR 3R ST IRBR Bl A {Har S —

(@)

(@)

HICY Dol AT HR dasl Sl (ol Alex Al & wU § AuR4fad fby S 8g
SHEINEIRSIN

W AeA™ S YRS H R o g H IESIea ©, feeg mll wu 9
fEATIS UasT I &1 A O %8 8, ®I UIH dR Jgi RgIdpd [Ba1 S &;
SN

Ugel ¥ B IREIGd Uigde Ay AeR dbaol A1 fAFET Iukex I &R S
U Al R UG ay @ ARy Ifafe & forg Uil &%, SRll I e
ERT JARRI gRT fAFfde & Sy, U AIlea™ @ A @& Jffdhad Uas
Afcrerd @ S7edeld, a1 AR R HR Ha<d R 8y, ACKIM Bl ol diFd 4
e gferd ufray JaerIvT Sl & Uar BRI USSRl §RT raeRa faar
ST 8, O

(i) U Al $I g2 H, NHd! 9o SHd T g Y99 g9k 30 b o,
FIH BIAd T B9k B9 ¥ HH A8l s, a1

(i) W AcEl @ <O H, GFel §d @Fd & o g9 g9k S0 |
e 2, fbg Ul g Ua B9IR BUY ¥ IFHe §, FEad dEa e
ARG BU W HH A8l BRT, AT

(iii) VT A=l @ <2 H, el a0 oMd U dRg U9 g9k 90 |
Ae® B, fbg 9 M Yo BOIR ¥W ¥ MRS ©, | e al
ARG B9 W A Tl B8R, AT

(iv) T Area @ g9 #, el qd dd §9 9 30 | 3 g,
fr=1aq P IR ofg ®9d W $H 8] anfl, ar

(v) W deaE @ qEn H, el g9 omd 99 a8 s ¥ 3Ifte g,
T BT oS ofRg 39T A HH T8i B, AT




(vi) T Al B 20 H, el 99 dHa TEa dRg 30 9 31U T,
foras g % g B9 I HH 8} B, AT

(vii) gufEar are=t &) g #, fFad eWa i g9R U A HH A8 g |

(4) JU—GRT (2) 3R (3) # sfdfd &l a9 @ B U I ¥ H IWIRT by
U I SN & oIy I 7Y Arex |rsfddl /mesl, o Aex aMi, ursde
JaT HIex bl AT fAFTATT SRR I IR, HIea= AfRfTH, 1988 &Y &RT 41
&I IUIRT (10) (1988 BT 59) & MM VAT RN W ST 9T WRBR GRT AT
gRT faffde @1 oy, feg VAT AieR Argfddl /Thexi, ol Jier aMi, ursae
JqT Hex daol AT fAfFAr STRHR Il & YUH IRRSIHROT & T Had B
A FRE B PR I, TAIRT 3R IR AR I e [T g | |

4. ORI 7-F BT FOEA—A ARAFRH @ 9R_7 7-F D IU-GRT (6) ¥, "vHARI fhwai”
3R 25 Ufoerd” ¥l 3R 3l & WM R HAg: i g &= Afkd agaiae el iR
"Tgud gfaerd”’ Ies I ST |

AUTHORITATIVE ENGLISH TEXT
Act. No. 8 of 2020

THE HIMACHAL PRADESH MOTOR VEHICLE TAXATION (AMENDMENT)
BILL, 2020

(ASASSENTED TOBY THE GOVERNOR ON 17TH OCTOBER, 2020)
AN
ACT

further to amend the Himachal Pradesh Motor Vehicle Taxation Act, 1972 (Act No. 4 of
1973).

BE it enacted by the Legidative Assembly of Himacha Pradesh in the Seventy-first Y ear of
the Republic of India as follows.—

1. Short title—This Act may be called the Himacha Pradesh Motor Vehicle Taxation
(Amendment) Act, 2020.

2. Amendment of section 2.—In section 2 of the Himachal Pradesh Motor Vehicle
Taxation Act,1972 (4 OT 1973) (hereinafter referred to as the “principal Act”), for clause (J-€), the
following shall be substituted, namely:—



"(J-€) “Price of motor vehicle” in relation to a new vehicle means the ex-factory price of
vehicle at the factory gate before applicable taxes.”.

3. Amndment of section 3.—(1) In section (3), of the principal Act, for sub-sections
(2), (3) and (4), the following shall be substituted, namely:—

"(2) There shall be levied, charged and paid to the State Government, a tax on motor
cycles/scooters, personal vehicles, Private Service Motor Cabs or Construction equipment
vehicles, used or kept for use in the State for a period of fifteen years from the date of
purchase of vehicle at the time of registration under sub-section (3) 59 of 1988 of section 41
of the Motor Vehicles Act, 1988, (59 of 1988) at the rates as may be specified by the State
Government, by notification, on the basis of the price of such motor cycle/scooters,
personal vehicles, Private Service Motor Cabs or Construction equipment vehicles, subject
to the minimum of six percent and maximum of fifteen percent of the price thereof.

(3 Notwithstanding anything contained in sub-sections (1) and (2), there shall be levied,
charged and paid to the State Government, atax on,—

(& motor cabs or maxi cabs which are allowed to be converted as persona motor vehicles,

(b) motor vehicles initially registered in any other State but being moved permanently to
the State of Himachal Pradesh to be registered here for the first time; and

(c) Private Service Motor Cabs or Construction equipment vehicles already registered and
paying tax on an annual basis for the remaining period of fifteen years, at the rates, as
may be specified by the State Government, by notification, subject to maximum fifteen
percent of the price of such motor vehicles to be determined by the taxation authority
after deducting eight percent depreciation per annum from the origina price of the
motor vehicle provided that:

(i) in the case of motor vehicles having original price up to two lakh fifty thousand
rupees, the floor price shall not be less than fifty thousand rupees, or

(i) in the case of motor vehicles having origina price more than two lakh fifty
thousand rupees but not exceeding five lakh fifty thousand rupees, the floor price
shall not be less than one lakh rupees, or

(iii) in the case of motor vehicles having original price more than five lakh fifty
thousand rupees but not exceeding ten lakh rupees, the floor price shall not be
less than two lakh rupees, or

(iv) inthe case of motor vehicles, having original price more than ten lakh rupees, the
floor price shall not be less than four lakh rupees, or

(v) inthe case of motor vehicles, having original price more than twenty lakh rupees,
the floor price shall not be less than eight |akh rupees, or



(vi) in the case of motor vehicles, having origina price more than fifty lakh rupees,
the floor prices shall not be less than twenty 1akh rupees, or

(vii) in the case of two wheelers, the floor price shall not be less than five thousand
rupees.

(4)  Notwithstanding anything contained in sub-sections (2) and (3), there shall be levied,
charged and paid to the State Government, a tax on motor cycles/ scooters, personal motor
vehicles, Private Service Motor Cabs or Construction equipment vehicles, used or kept for
use in the State for every further period of five years from the date of their renewal of
certificate of registration under sub-section (10) of Section 41 of the Motor Vehicles Act,
1988 (59 of 1988) at the rates as may be specified by the State Government, by notification,
but not exceeding to the tax paid at the time of first registration of such motor
cycles/scooters, personal motor vehicles, Private Service Motor Cabs or Construction
equipment vehicles.".

4.  Amendment of Section 7-A.—In Section 7-A of the principal Act, in sub-section (6),
for the words “six monthly instalments’” and “twenty five percent”, the words “four monthly
instalments alongwith regular tax due’ and “fifty five percent” shall be substituted respectively.
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